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Import of Defence Equipment
3501. SHRI AHMED M. PATEL: 

SHRI S. S. SOMANI:
SHRI RAM SEWAK HA- 

ZARI:
Will the Minister of DEFENCE be 

pleased to state:

(a) whether Government have de­
cided to import major equipment 
only if the country of origin agreed 
to part with the technology know­
how to enable its manufacture in 
India; and

(b) if so. the names of the coun. 
tries and their reaction in this 
regard?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a)
and (b). It is Government’s general 
policy that while procuring major and 
critical equipment which is not being 
produced in the country, and of which 
substantial quantities are required 
from other countries, efforts will be 
made to ensure, as far as possible, 
that in addition to supplying the re­
quired equipment, the concerned 
foreign party also agrees to transfer 
technological know how and to assist 
us in the manufacture of the concern­
ed weapon/equipment within the 
country. Side by side, the possibility of

entering into buy back arrangements 
in respect of such equipment or its' 
sub assemblies, parts and components 
manufactured in India, would also be* 
explored.

Such a policy is being actually fol­
lowed in respect of defence items 
and equipment obtained alike, from 
Eastern sources like the Soviet Union, 
as well as Western sources like U.K., 
France and Sweden. It was also made 
a condition in the recent negotiations 
with the British, the French and the- 
Swedes about a new aircraft to re­
place the ageing Canberras and Hun­
ters, and agreed to—in principle—by 
all three.
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Modification Rules regarding 
Personnel matters

3503. SHRI DAYA RAM SHAKYA: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether the rules regarding, 
personnel matters relating to Class X 
Officers including Secretaries and the: 
staff framed during the British re­
gime have not been modified basical­
ly to give the desired effect of cont­
rol, equality and purpose conscious­
ness;




